IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
SUTTACK BENCH: QUTTACK,

ORIGI NAL APPLICATION NO, 254 OF 1996,
cuttack, this the O}h\ ay ofm/}f?ﬁ"\}wl

Sonya Bhuyan,

eces Applicaﬂt.
Vs,
Union of India & Others, ..., Respondents,

FOR INSTRUCILICONS

1. whether it be referred to the reporters omot? A,

2. whether itbe circulated te all the Benches of
the Central Administrative Tribunal or net?

VI CE- CHATRMAN
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CENTRAL ADMINISTRATIVE TRIBUNAL ‘
QJTTACK BEICH3IITTACK,

ORIGINAL APPLICATION NO, 254 OF 1996
OlttaCk, this tﬁe O:}hn day of ﬁfﬁl—’&@g .

CORAM g=

THE HONCURABLE MR, 3, N, SOM, VICE- CHAIRMAN
AND '
THE HONOURABLE MR, MANORANJAN MOHANTY, MEMBER(JUDL 5

Sri Senya 3huyan, Aged about 20 years,
S/0.Manu Bhuyan, At/Fe;Jeerango,
via,Narayanpur,pist,gRjapati, eeee Applicant,

By legal practitioner ; My. P.K,Padhi,
Advocates,

sVelLsus ;

l. Unicn ©f India regresented threugh its
Directer General posts (pak Bhawam,),
Sansad Marg,New Delhi-110001,

2. PoStmaster General,3erhamgur Regicn,
At/po3erhampur, Dist, Gan jam= 760001,

3. Senior superintendent of pest Cffices,
Berhampur pivision,At/pesBerhampur,
Dist. Ginjam(O) P Pin- 7600010

4. shri Kailash Cha&ndra pradhan, (ED3FM),
s/e.Kera Pradhan, At/peosJeerancge,
Via,Narayanpur,pist.cajapati,

S. pistrict Inspector ¢f Scheols(paralakhemundi),
At/Pesparalakhemundi, pist, cajapati, :

eoe Respondents,
By legal practitioner; ML, A ,K.Bos&,SK,Standing Counsel
and

M/s. P.V,Ramdas and Mg.P, V,3.Rao,
Advocates(fer Res.No.4j,
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MR, MANCRANJAN MOHANTY, MEPBBER(JUQICIAL) :

Selection and appointment ©f Respondent No, 4 to
the poest of pxtra pepartmental 3ranch rost Master of
Jeerange Branch post Office of Gajapati plstrict(orissa)
is under challenge (in this oOriginal Application under
Section 19 of the Administrative Tribunals Act,1985) en the
greunds (@) that the Applicant, being a ST candidate
should have neen preferred; and (b) that the Respaddent
No.4 had suppressed the material fact that at the time of
application, he was werking as Sikhya Karmi/Teacher under

the D,I, of Scheols of paralakhemindi pducatieon pistrict,

2. We have heard Mr.pP,K,Padhi, Learned Counsel appearing
for the Applicant, Mr.P, V,8,Ra®, Leartned Couns el appearing
for the Respondent No.4 and Mr.A . K.Bese, Learned Senior
Standing Counsel of the Uniocn ©f India, appearing fer the

Departmental Respondents and perused the records,

3 On perusal ef the notification made te the
Employment ExChange dated 30,10.1995 it revealed thet the
pest was thrown epen to all the categories of candidates and

it was made clear that S/ST/Ex-servicemen/Physically

Handicsepped candidates may be preferred subject to other

suitability, The main plank of the selecticn as per the

rules governing the recruitment ¢£ ED3PM is the percentage |

@f marks in the matriculation examination subject to fulfilment |

of certain other conditions, On perusal ©f the check-list filed
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by the Respondents (under Annexure-R/2) it revealed that
the Applicent had secured 43% of marks in the HSC Examn.

as against the 46y of marks secured by the Respindent No. 4,
As regards the preference to dDe given te 8T candidate in

a matter of selecticn,as provided in the DG Posts Circular
quoted by the Applicant, it is to be menticned that question
of giving preference to reserved caniidate such as ST/sc
for a post meant for consigeration of all categeries of
caniidates will 3rise only if the twe candidates i.e, that
of general category and that of §g/sT category stand in

a same footing in all respect,Therefore,this plea of the
Applicant is pnot at all tenable and the Respendents have
rightly selected and appointed the Applicant in thepest in

question,

4., Se far as the other alleg;tions dre cencézaed,there
2rfe NO merit; as the Applicent has placed no material in
support ©f the said allegations.Merely Decaus e some
allegations are made in a matter of selection it is net
to be accepted ,unless supperting materials are placed on
record to substantiate the'said all egations, It is an
admitted fact that the unsuccessful candidates are bound
to feel aggrieved and, out of their anxiety,they may raise

many allegations, which needs close scruting, It is the case
of the Respondents in the present case, that after preparing

the checklist and befere giving appeintment, the anticidents

of the Respondent No,4é was enquired inte and having feund him

ted and
to be more suitadble in all respect, he was selec -

appointed,
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S In the above said premises, we find noe merit in

this Original Application; whichis accerdingly rejected,

Ne costs,
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